241 Matters Under
Rule 377
(Shri Jagdish Tyiler}~

_Falep figares with galse empioyee
records are being maintained to aveoid
iome-~tax, and it is high time that
“the Government instituted a Commi-
ttee to look imto the affairs of these
groups of works and mills. I think
that it would be & correct giep to call
in the C, B. 1. and the imcome-tax
authorities to make a quick and factual
assessment of the whele situation
under the vigilant eyes of a Govern-
" ment Committee.

It is urgent that this should be done
‘to stop harrassment to the workers.
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DEMANDS FOR GRANTS, 1081-82
—Contd.

Ministry of Home Affairs—Contd. .

MR. DEPUTY-SPEAKER: The
House will now take up further dis-
cussion and voting on Demands Nos.
47 to 5% relating to the Ministry of
Home Affairs which can be discussed
till 6.00 p.m. only when guillotine °
will take place

Now, I call upon Mr. Dhandapani to
speak.

SHRI C. T. DHANDAPANI: (Pol-
lachi): 1 ris¢ to support the report
submitted

SHRI RAM VILAS PASWAN:
(Hajipur): Support? Then I go.

SHRI C. T DHANDAPANI: —by
the Ministry of Home Affairs. The
report itself has explicitly stateq ab-
out the law and order “problem which
bas existed now. Even though it has
deteriorated, the fact has been re-
vealed without any concealment.
That is the reason why I suppert #. -

Our BJP Member slso yésterday has
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